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(i) Bhadl'ach'.llam 
(B.G. 14806 Kills) 

R01Cl-[(ovvur 

A cost-cum-feasibility Study was 
carried out in 1965-66. Since this revealed 
that ~his line would not be financially 
viable, this project was deferred. How-
ever, wiib a view to tlndlng O~lt 'the present 
traffic prospects of this I ine, a reassess-
ment of the earlier feasibility study report 
is now in progress. 

(ii) Secunderabad-Nadikude B.G. 
line with the Conversion of the Gun/ur-
Macherla M.G. section into B. G. 
(280.86 Kills). 

Preliminary Engineering and Traffic 
Surveys havc recently (1969-70) been 
cnrried out for this project and the survey 
reJ:orts are, nt present, under examination. 
According to the survey reports, tbe 
project may cost about Rs. 20.13 crores 
(gross). A final decision regarding this 
project will be taken after the examination 
of the reports is completed from all 
n\1g1~s. 

(..;) l"he details uf \lew lines to be 
l~kelJ up in the fuurth Plan have not yet 
been linalised. It is, therefore, not POSSl-
l,IC to ,uy at this stage: \\ hidl lilIes if anY 
will Lc: taken up U1l thl: South 'CelllJ"~; 
it,ulway. 

Dcn:\opmcnt of J!ial:iw:.H District 
ill Raj.lstllan. 

22·13. ~HRI BRlJ RAJ SINGH KOTAH: 
Will the Minister uf INDUS rRL\L 
DLYELOPMENr be pleased \0 :,talc : 

(a) whether Government Prol;oscd to 
dcv~loi> industries in 2').1 sp;:cial Districts 
in India o,ving to tileir backwardness; 
and 

(11) if ~O, what rlall'i ale heing m~\(:C 
!( I Ib:.iI"\\;'J" DistrIct in \l.,'p'Ii1.111 .? 

I III" DEPFi"Y 1\1I'\iISTfR IN I HF 
~ll:"ISTRY Ol H,I"lSTIUAL DE\\'.LOP· 

MENT (SHRI SIDDHESHWAR PRASAD): 
(a) and (l'). Government ha\ c selected 
certain districts/areas, as per list laid on 
Table of the House, for grant of 
concessional finance f/"Om the financial 
institutions for starting industries there. 
[Placed ill Library. See No. LT-420/7 JJ 
Jhalawar in the State of Rajastban is one 
of the districts selected for the purpose. 
The concessions and the fac'ilities to be 
allowed hy the financial institutions will 
help to accelerate the pace of industrial 
development in tbese districts and it is 
hoped that entrepreneurs woule! take fulJ 
benefit of the various concessions. 

Dogie for II and III class Il:1SSengds with 
Frontiers IHaill'llnning between . 

DellI; and Bombay 

2244 .RAJMATA KRISHNA KUMARI-
JODHPUR: Will the Minister 'of 
RAILWAYS be pleased to state: 

(a) whether in the Frontier Mail 
running· between Delhi and Bombay, only 
one bogie is nttached for II class and III 
class passengers; 

(b) if so, the reasons tberefor; and 

(c) the steps taken to rrovide more 
bogies for II class and III class 
l'assengers '? 

THE MINISTER OF RAILWAYS 
(SHRI HANUMANTHAIYA) (a): No, 
there arc two III class sleeper coaches, 
one ordinary III class coach, one 
omposite Ill, class-cum-luggage and 
brakevan, one composite III class.culll-
postal van and one II class sleel'cr coach 
in the composition of 3 ))n/4 Up Fronticr 
Mail. 

(b) and (c). Do not. arise. 

Salaries of the ,Judges 

2245. RAJMATA KRISHNA KlIMARl-
JODHPUR; Will the Minister of LAW 
AND JUSTiCE be pleased to stale: 

(a) \\h~tbel" Government are \lwarc 
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that the inadequate ~alaries of the Judges 
have tellded to erode the statu~ and 
inderendence of the judiciary; al~d 

(b) if so, the steps Government 
prorcse to take to raise the salaries of the 
Judges? 

THE l\tlNISTER OF STATE IN 
THE MINISTRY OF LAW AND JUSTICE 
(SHltl NITlRAJ SINGH CHAUDHARY): 
(a) and (b). There is a feeling that the 
salaries of Judges as provided in the 
Constitution are not attractive enuugh in 
the changed conditions and that able 
members of the Bar are not willing to 
accept JlIdge~hip. It would however not 
be correct to say that this has tended to 
erode the stahls and inderendence of the 
Judiciary. A rroposal was considered by 
Government recently to raise the salaries 
of the Judges of the High Courts and 
Supreme Court by Rs. 500 - per month. 
As the proposal involved constitutional 
amendmerit, the leaders of politi<:al 
parties in Parliament were consulted but 
the con,ensus of opinion was not ill 
favour of raising the salarie~ of Judges. 
The proposal had therefore to be dropped. 

Appointment of FIHCi~1I Consu tants in 
Pri qtc a:d I'lIhlic S~':tor Pro.iccts. 

221(,. SJIRI K. (. I'Al"DL.'(: \\·ill 
the MIIlI,ter of INDUSTRIAL DE"\T.LOI'-
M El"T he I'lca,ed tn state: 

(:,) ,,];cther ill sc"cral (11:hli<: and 
private '.CC\()I r1ojec\s, consultllllts ,,,. 
foreign national, h'1\c bccll :ll'pO!;llCcJ; 

(b) \\hethel" sc,·eral Indian fir 11l~ 
COI1Sl.lltllllts havc aJrrady olrcr~d to pr()"i(~~ 

consult:\n:y service tn slich scctors 0:1 

('hea;-cr I';\~.i': nno 

Ie) ,I S(), the reactiolJ (It (io\'crnl1lclll 
theretn ., 

Till. DEPIiI Y MINISHH IN TIll 
M1NISrRY OF IN])11STRlAL nt-VI'.I 01'-

MENT (SHRI SlDDHESHWAR PRASAD): 
(a) Yes, Sir. 

(b) and (c). It is now the Govern-
ment's policy not to encourage foreign 
consultancy services in industries where 
t hc requIsite consultancy serv ices are 
indigenously available. Foreign consulta-
ncy services have bCCII l'crmitted only 
in those fields where either such services 
arc not indigenously available or where 
services available are not considered 
adequate. However, e,en where foreign 
consultancy is permitted, a condition is 
now being stipulated thllt Indian consultants 
should also be associated from the very 
beginning and, as a rule, be the prime 
agency employed for consultancy. 

Production of PareI' 

2247. SHRI YA.lNIK : Will the 
Iv! inister of INDUSTRIAL DEVELOP-
111 ENT be pleased to state: 

(~) whether the ad-hoc Committee on 
paper has made any recommendations to 
Government after considerating the rcpre-
sClitation of the Fedratibn of Publishers 
and Booksellers regarding the rising I'riccs 
of ropul31' varities of paper; 

(b) \yhether Government have urged 
the parcr industry \0 adhere \0 the J96R 
patlern of production of parer biased in 
f.\\·(,ur ur lighter l'Ol'cr; 

(cl \'. hether any liccnces have been 
issued to any cOl1lpnny with the condition 
to usc ncw cnpacity e:-;cluii\·ely for pro-
dUCing \\~ite papcr ; 

(d) whether allY crash programmc for 
production of one lakh tun of \\ hitc ('aper 
has bccn imrlclllentcd; and 

(c) the JesuIt of the nlcosurcs taken 
by (;o'.'~rnll1ent ? 




